JI TEM NO 78 REG STRAR COURT. 2 SECTI ON 1|
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR M K. HANJURA

Petition(s) for Special Leave to Appeal (Crl) No(s).9707/2013

KRI SHNA PAL @ KRESH PAL Petitioner(s)
VERSUS

STATE OF U. P & ANR Respondent ( s)

(Wth appln(s) for exenption fromfiling OT.)

Dat e: 24/04/ 2014 This Petition was called on for hearing today.

For Petitioner(s)
M. Anurag Kishore, Adv.

For Respondent (s)
Gp. Capt . Karan Si ngh Bhati, Adv.
M. Sonam Si ngh, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
None for t he petitioner. The | ear ned
counsel for the respondent No.2 is present.

The Learned counsel for the respondent
No. 2 seeks and is given four weeks’ tine for filing the
counter affidavit. The ot her served respondents may
al so file t he Count er af fidavit wi thin t he peri od
stipul ated above, in case they choose to do so.
Li st again on 13.8.2014.

(M K. Hanj ura)
gy Regi strar



